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Shri Nath M : W bn tbqr dis- 
agree?

Mr. Speaker: Of course, the hon. 
.Members will settle it here.

%
Arrest of Pakistani Couriers

•Stt. Shri Raghonath Singh: Will
"the Minister of Home Affairs be 
pleased to state whether it is a fact 
'that the Pakistani couriers named 
-Aktar Ahmad and Niaza were arrest- 
•ed by the Indian soldiers near the 
cease-fire line of Handwara Sector in 
Kashmir Valley, while carrying 5,000 
rupees concealed in the copies of the 
Koran and letters addressed to Mrs. 

'Sheikh Abdulla from Pakistan?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 

‘Two persons were arrested with cer-
tain documents and the matter is 
under investigation by the State 
Police
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Shri Datar: May I point out that 
'the investigation is being carried on 
*and it would not be in public interest 
to divulge what is going on.

Shri Tyagi: Is this venerable lady 
in receipt of any monthly allowance 
flrom the............

Shri Datar: I do not know of any 
venerable or other lady.

Shri Tyagl: I am talking about this 
lady.

Shri Datar: Which lady?
Shri Tyagl: To whom this money 

-was sent and the letter was addressed

—the lady who is mentioned Jp this 
question. Sir, the question fa

" .........whether it is a fact that
the Pakistani couriers named 
Aktar Ahmad and Niaza were 
arrested by the Indian soldiers 
near the cease-fire line of Hand* 
wara Sector in Kashmir Valley, 
while carrying 5,000 rupees con-
cealed in the copies of the Koran 
and letters addressed to Mrs. 
Sheikh Abdulla from Pakistan?**.

I mean this Mrs. Sheikh Abdulla. I 
want to know whether she is in 
receipt of any monthly allowance or 
maintenance allowance from the pub-
lic exchequer.

Shii Datar: This is an entirely
different question; and I would not 
like to answer it—so far as Mrs. 
Abdulla is concerned. *

Shri Tyagl: Is she receiving any
maintenance allowance or not from 
the public exchequer. That was all 
the question.

Mr. Speaker: That does not arise 
from this question.
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Shri Datar: May 1 point out that 
it would not be possible to give any 
further information. 'What the hon. 
Member has asked is not about the 
two persons who have been arrested 
but about some others also.
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Slurl Datar: Sir, the hon. Member 
has framed this question on the basis 
of a piece of news that appeared us 
the Statesman of 20*5-1959. I have 
pointed out here that two persons 
have been arrested and investigation 
is being carried on. If any informa-
tion is given it u  likely to prejudice 
the proper process of investigation. 
Therefore, I would request the hon 
Member not to ask further questions 
until the investigation is complete.

Seth Govind Das: The question is 
this, these two persons have been 
arrested Is any investigation being 
carried on against Mrs Abdulla and 
has any step been taken so far against 
her because this Rs 5000 was being 
earned to her with a letter and these 
two persons have been arrested7

Shri Datar: Again the hon Mem-
ber wants me to tell him what is being 
Investigated into These two persons 
have been arrested Certain clues 
have been found Therefore, the 
investigation is being pursued Under 
these circumstances, it would not be 
proper even for a proper investigation 
of the case to give further facts

Shri Tyagi: At least this much can 
be given out whether these persons 
were carrying money or not That ia 
one thing That can be done without 
prejudice The second is whether 
they were in possession of any letter 
addressed to her He need not give 
the contents of the letter At least 
this much must be given

Shri Datar: I would only state that 
some money was with them; I would 
not like to tell anything further

Shri Govind Das: That money was 
being carried to Sheikh Abdulla’s 
wife; was it not*

Mr Speaker: There are certain 
things which can be given to the 
Bouse Without prejudice to the

investigation. Everybody who takes
money with him will ndt be arrested 
by this Government or that Govern* 
ment Therefore, the money must 
have been taken by these persons lor 
some persons to whom they ought not 
to deliver it. Therefore that is the 
essence of any investigation or arrest. 
Further, hon Members are entitled to 
know whether these persons who were 
arrested had letters addressed to Mrs. 
Abdulla or not

Shri Datar: They had some docu-
ments; I would not divulge the nature 
of the documents.

Mr Speaker: The question is whe-
ther they were addressed to her

Shri Datar: At this stage I would 
not like to answer that You will 
kindly allow me not to answer it—in 
the public interest

Seth Govind Das: It is being repeat-
edly asked whether that letter was 
addressed to Mrs Abdulla or not and 
whether that money was being sent 
to Mrs Abdulla (Interruptions).

Mr Speaker: Order, order It is 
only day before yesterday or a few 
days ago that I gave a ruling relating 
to this matter It is open to any 
member of the Government who is 
answering a question to say in public 
interest he is not prepared to divulge 
it I am not competent here nor is 
the House competent to ask and know 
the reasons I have allowed one 
question to be put, the same question 
was repeated also The hon Minister 
says, not once but twice, that it is not 
in public interest We must stop St 
this stage (Interruption* )

Shri Goray: I am asking some
other question, Sir When were these 
persons arrested and how long will 
this enquiry take’

Shri Datar: The investigation had 
been proceeding very satisfactorily 
and expeditiously also . .(Interrup-
tions )

Mr. 8pesker: With respect to such 
matters as this, there is no harm in 
saying when they were arrested.
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Shri Datar: I te  question <xt arrest 
is already there.

Mr Speaker: Hie hon. Minister, if 
lie wants, may say that he has not got 
that information.

Shri Datar: It was m the month 
Of May............ (Interruptions)

Mr. Speaker: I do not know why 
hon Members get excited over every 
small question Why should three 
persons get up merely because it 
refers to Kashmir* The investigation 
would not be helped by such ques-
tions showing excess of interest m a 
particular matter, it might dampen 
the enthusiasm of the others Let 
investigations proceed calmly and 
then we will have plenty of material

Shri Hem Barna: Sir on a point of 
order You were pleased to ask the 
hon Minister to give certain informa-
tion That information was innocuous 
and not prejudicial to the enquiry 
We want to know from him what was 
the amount of money that was dis-
covered. .

Mr Speaker: / 6 rder, order The 
hon Member raised a point of order 
The point of ordei must be stated 
cryptically T)fie point of order is 
whether evenfytm  he can refuse to 
disclose the amount in public interest 
and if so what is the public interest 
in relation to this matter But so far 
as the question of deciding as to what 
is in the nature of public interest with 
respect to which he can give informa-
tion or refuse to give information, we 
are not entitled to go into that matter 
further, whether it is money or letter 
or ask to whom it was addressed 
Therefore, it should be left at this 
stage The Minister is ultimately res-
ponsible to this House and if he with-
holds any information, there are a 
number of wayjs in which he can be 
taken to task by this House At this 
stage, let us not interfere with his dis-
cretion f i

Shri Narayanankntty Menon: Sir,
on a point of order In view of your 
ruling the other day that it is entire-
ly left to the Minister to say to this 
House that he is not prepared to dis-
close the contents of a particular docu-

ment in public interest, I seek your 
clarification whether it is enttauy left 
to the Minister on 1atf ground to» 
claim that a particular document, even 
though that document prima facie is; 
not of public interest, cannot be 
divulged and the Chair is completely 
helpless m this matter to go into the 
prog and cons or to decide whether it 
is of public interest or not

Mr Speaker: The hon Member is 
a lawyer. When a ruling or judg-
ment is given, the Judge is not called 
upon to explain that ruling to him. 
When a similar matter arises, he cast 
raise it there Hypothetically, I am 
not prepared to commit myself. Let 
me hear what can be given and what 
cannot be given when the matter 
arises It will anse.

Shri Narayanankntty Menon: The
matter has arisen here in view of the 
answer given by the hon Home 
Minister I want to know whether in 
this particular case he can claim 
public interest and refuse to disclose 
the contents of that investigation, 
whether it is entirely loft to the Home 
Minister to say that it is in public 
interest and whether we can request 
you to go mto the question of pros 
and cons and decide whether that 
particular matter is of public interest 
or not

Mr Speaker. I have been looking 
into all authorities No authority has 
been shown to me so far whereby it 
is open to the Speaker to call upon 
an hon Minister to divulge somettng 
when once he says that m the public 
interest he is not prepared to disclose 
that The Speaker also is in the same 
position as the other Members of the 
House and therefore, it is not open to 
me to call upon the hon Minister to 
explain to us as to how he claims 
public interest, it is his discretion. 
Next question
Coal Deposits at Singranli in Madhya 

Pradesh
*393 Shri Supakar: Will the Minu-

ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether any further details of 
the recently discovered coal deposits




